SHRI PENUMALLI MADHU: Itis a discrimination, Sir! ... (nterruptions ...
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MR. DEPUTY GHAIRMAN: What discrimination? ... (0mnterruotions )... The han. Minister has

annaunced that it is laid on the Table of the House and it. ... (Interruotions ...

RECOMMENDATION OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIBMAM: | have ta inform Members that the Business Advisory Committee in its

meeting held on 9th July, 2009, has allotted time for the Government Buginess as follows -
Business Time Tims Allotted

1. Consideration and passing of the Right of Children to

free and Compulsory Education Bill, 2008, Four hours

2. Corsideration and return of the Approopriation Bill relating Two Hours
ta Demands for Grants (Railways) for 2009-10, after it is passed
by the Lok Sabha.

3. Digcussion on the Statutary Resolution seeking approval for Three hours
the continuance In force of the Proclamation dated 19.1.2009 of two haurs
inrespect of the State of Jharkhand, issued under article 356 as allotted
of the Constitution by the President, for a further period of earlier

six months with effect from the 19th July, 2002,

4. General discugsion on Jharkhand Budget for 2009-10.
2 Congideration and return of the Appropriation (To be discussed
Bill relating ta the Demands for Grants (Jharkhand’) tagsther)

for 2009-10, after it i passed by the Lok Sabha.

SPECIAL MENTIONS

Demand to withdraw the decision of merger of associate banks
with State Bank of India

SHRI P. RAJEEVE (Kerala): Sir, | draw the attention of the House ta the anxiety of the general
public and public sector bank employess regarding the merger of assodate banks with SBI. The
Government’s agenda is merger and consclidation of public sector barks. The Union Finance

Minister on 10th June, 2009 is reported to have stated that the Government proposes to go ahead
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6.00 P.M,

with their plans on consclidation and merger of public sector banks. it was reported that the SEI
management will expedite the merger of the associate banks like SBT with SEI. It is astonishing that
such thing again emanates at a time when the so-called Global Banks in the UK and the USA have
tumbled a= part of glabal barking, financial and economic crigis. Sir, 75 per cent of the bank
deposits in India are houzehold deposite. This must be utilised for the welfare of the masses for the
development of agriculture, small-gcale indugstries, stc. The merger would lead to closure of rural
branches in the name of compstitiverness. The proposal of merger of State Bank of Travancare with
SEl will not be in the interest of the nation, national economy, and barking system. The proposed
merger would obviously result in closure of the large number of branches of S8BT and result in loging
the jobs and job security of employees and aofficers. Thig also curtails the banking services for the
people. So, | urge the Central Government to intervene to withdraw the decision of merger and

engure the identity of SBT.

Demand to provide employment under NREGA to the peopls affected by famine
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Nesd to review the regulations notified by CERC to fulfil the objsctive of

'Electricity for All' undsr the Bharat Nirman Programme

SHRI SILYIUS CONDPAN (Assam): 8ir, the regulations 2009-14 of CERC contain several
enabling provisions to hike tariff of Central Sector Utilities, which are not conducive towards the
common electricity consumers. The regulations notified by the CERC need ta be reviewed otherwize,
the objective of “Electricity for al” under the Bharat Nirman Frogramme will be defeated. NER is
considered as most backward region of India with a per capita consumption of electricity of 111 K\Wh

against national average af 411 KWh, and only 24 per cent village hougehold accessed electricity in
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